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record room(Decided). 

Dated: 	  

Countersigned 	  

• 

Signature of the 
Dealing Assistant. 

Section Officor/C-)urt Officer. 



.014aP. 

CRIMINAL 
---SIDE 

Nature and number of 

Name of of pia4"es 	14124444- 14-16  ' 12 Q4- 	 1412" 

Date of institution 

CIVIL 
GENERAL INDEX 

4 r- 

Chapter XL!, Rules 2, 9 and 15 

Date of decision- 

Description of 
paper 

Number 
of 

sheets 

Court-fee 

Number 
	

Value 
of stamps 

Date of 
admis-

sion 
of paper 
to record 

Remarks 
Condition including 

of 	date of 
document 	destruct on 

of paper, 
if any 

Fi!e no. 
Ser ai 
no. ol 
paper 

  

   

2 4 6 7 
,1•••1•••••••••••••••••••• 

8 	I 	9 5 

Rs. P. 

tAly 	ki • 
cw-41._ 

;-M4 S‘q" 

CAlyti,  3037 
to) 

Grat- rAnk 3 

kee17.&(, 

H4 

•••••• 

have this 

and compared he entries on qiis 
and certify that the paper correspond with 

that all orders have 
of t.-le eertiti cate. 

day of 	 197 , 	examined the 
sheet with the papers on the record. I have made all necessary corrections 
the general iniex, that they bear Court Fee Stamps of the aggregate value of 
been carried oat, and that the record is compitte and in order 4p to the data 

Date 

  

Munsarim 

  

Clerk 

  



AIr 

    

ORDER SHEET 

4 	IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 
	_eat  P • 	No. 

 

of 198 'IS 

   

  

VS. 

     

       

       

Date Note of progress of proceedings and routine orders 
Dated of 

which 
case is 

adjourned 

1 ., / 	3 

'2  tit •.-1,t13 	\ Ts _,D604, 	.6 

,) nzvl j,",  

-;--- 
XILA --. 1 4 

rs 	e4zi „cci 
5 d 3)4) 	C 

Ili LI  .- cil 1)  
) 

Oa ii9v1(-. 
p 

r•-12  2.17) 

lb 

11-1&%-- 	'-6.--e..e.ei;L- 47 

e2te.__. e'-.. 

0--j1- ,.• 

----\--- 

I .  

	 • 

	4n1wrtfi
•  

rc ,rf WS CAI/1(V 

71  tit 	C't>  /V7 

! 	 
1 	 

H ' 
1 

I 

LL 	 i 
i , 

of 



psup—A.P. 30 Uch Nyalaya-2 -1-82—(3516)--1982-50,000 (E) 
- (AA- 

2 

Date 

_ 

) 	Note of progress of proceedings and routine orders 
Dated 
which 

case is 
adjourned 

4. 

1 2 3 

• ___ I— 

--- 

_.— 

,1 o 

--,- 
/ 

_ 	-- 

- 	 ' dt 

04  _.... 

_..._ 

...... _.... 	_______ 	....___............... ......._.-- —.— 

'2.3 li  _,--R1---9t ' 

141,2n_ Jahi,k7MVx) 

_ 	 

_ 	 _ 	
et.A.,c)  

clii.\\I--  

. 	 ‘•(---„,' ( s 



1 2 3 

	 1 

ORDER SHEET 

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD 	 Orx_ 
No. 	- 	of 198. 

Note of progress of proceedings and routineorders 
Dated of 

which 
Case is 

adjourned 

Date 

	 )44-1-k,  7‹ 	q 	 
D  

71 9 

	  \ A 

5 4-1. lc .1-4  

k 	 -4,Nr 	1,0:1-0 	1-i 

- 	. 

0 	 • 

') 

...111.14!••• 

41_ 

'or 



Date Note of progress of proceedings and routine orders 
Dated of 

which 
case is 

adjourned 

40 

\r"--- 
3 1 2 

41 /4,..lkqt 

4. 1 
__.... 	i . - 

* 

, 
"AIM If ; 4. 	 4--Tt- 

, 

WK6.1.  

_ , 
SC -,<.....jt-. 	t"/Pc'tS"- 	,,4 \,. 

, fr\--4,-- ( ._.„ 4 r----- 

1  i 	'''.-7''.?

N1/4 I. ., i 	_ 	. 

Q,At.,41--  eiLl 	 3 d;7 	'2 ,_41-''.  

% 

---3  ' 

1_ ) •9 A' 	Ev-1, 	, 	ui, 	'-) CLO.t 
f-rr ery-ce ,./ 

l-16-11. 	6L. 	e - S-  . 

/1,-? . 
, I 	. 	‘4 

J r:7-- ),..-
• 

 

• 

r-r6.  

PSUP—A.P. 30 Uch Nya1aya-25-1-82—(3516)-1982-50,000  (E) 

i'etVi • k ,JAr.4 

yey,_. Lit 



3 2 

N of 197 

ORDER SHEET 
IN 'MkIUGW.COUR1 (41! jUIDAtc,4TUUS AT. ALLAPLABAD 

vs. 

Note of progress of proceedings and routine orders 
Date to 
which 
ease is 

adjourned 
.1...1•••••••,.•••••••••• 

Date 

•••• 	 Mln•••••..a. 

-- 

c,;,474 	3o3 

itKo-n C4- 

fr 4 

Aro, 

• 

— 



1(6 

ORDER SHEET 

OFFICE REPORT 

An application has been filed in this 
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kindly be fixed for hearing at Circuit Bench 
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to the parties. counsel. 
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1  25/4/89 

1 /9 0) (7) 

Hon' Mr. D.S. Misra, A.M. 
Hon' Mr. D.K. Agrawal, 

In spite of several opportunities , 
given to the applicant, no rejoinder 
has been filed. The case be listed for 
final hearing on 29-6-1989.  

(sns) 

k•-• 

Hon' Mr.  K.J.  Ramani  A.M.  
2 9/6/89 	None is present for the applicant. 

Shri V .K. Chaudhary, learned counsel 
for the respondents -is present. 
Since it is a Division Bench matter, 
be listed on  18-8-89 for  hearin2. 
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LUCKNOW: 

DATED: 17.1.1983. (Lallo 	gh) 

Advocate, 

Counsel for the Petitioner. 

-: 2 :- 
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IN THE HON'BLE HIGH COURT OP JUDICATURE AT ALAHABAD: 
,...,' 

LUCKUO Tii;JOH:IJUCKUOd. 	(' 

S 
WRIT PETITION NO: 	OF 193. 

Writ Petition Under Article 226 of the 

Constitution of India. 

ABDUL AZIZ KHAN, aged 	out 51 years, 

son of Yohammad Taquil  Sub-Post Master, 

L.S.G., nlihabad, Lucknow. 

PETITIONER. 

VERSUS 

Union of India through Secretary, 

Commmication .1. Information Te.oartment, 

-new Delhi. 

Director of Postal Services, Lucknow 

ion, Lucknow. 
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3. .Superintendent of Post Offices, 

 

Rae Bareilly. 

  

   

OPP!PARTIES! 

   

&& 

The humble petitioner named above begs to state 

as under- 

1. 	That the petitioner was appointed as "Jui.lol 

clerk (i-ostal Assistanti at Jagatpur of District 

Rae 5areilly in 1979 and as Clerk in Rae Baieilly 

since 196). 

2. 	That on the oasis of the good work, conduct 

and other anticidents, the petitioner was promoted 

on adhoc basis at Division level to L.S.G. 20% 

rksvAr017  
w.e.f. 31.7.1981 and was posted as Sub-pagoo_atr,i,  

at Jais of District:Rae Bareilly vide an order 

dated 18.7.1981 by the Superintendent of Post 

'6-747"'7"75- 
Offices, Rae Bareilly(hereinafter referred as 

opposite party no.3). A true copy of this 

promotion order is annexed herewith as 

ATtEXURE NO: 1. 

3. 	That before this promotion the petitioner 

Contd 	3. 
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had officiated in L.S.G. cadre with time scale, 

pay and allowances w.e.f. 19.4.1980 to 13.2.81 

but has not been given I.S.G. pay. 

That thereafter the petitioner was 

transferred from Jais to Rae Bareilly headquarter 
al•••••••••• 

as Assistant Post Master Itung Saving Bank at his 

own request vide an order dated 1.3.1982 of the 

opposite party no.3. A true copy-  of this transfer 

order is annexed herewith 4s ANNEXURE NO:2. 

That the petitioner at present is having 

following ,“.ievances:- 

-4( 

i) he has been transferred from Rae Bareilly 

Division to Lucknow Division vide an order dated 

2.7.1982 of Director of Postal Services, Lucknow 

(hereinafter referred as opbosite party no.2) 

on administrative grounds and was posted as Sub-

Post Master, Malihabad, Lucknow. True copies of 

this transfer order and posting order are annexed 

herewith asANNEXURES HO!f: 3 and 4. 

ii) regulation promotion on L.S.G. 20% cadre has not 

been done. 



iii) fixation of 20% L.S.G. seniority in 

Rae Bareilly Division from ri1,80 considering 

the previous services of the petitioner in 

accOddance with rule. 

annual L.S.G. increment and other allowances 

as admissible. 

fixation of pay at the .p.7iropriate stage. 

L.S.G. pay of three handed office Gaura 

w.e.f. 19.4.80 to 13.2.1981. 

'kJ-) 

6. 	That the petitioner has preferred his 

representation on 30.11.1984 and 2.8.1982 to 

opposite party no.2 and Post T:aster General, U.P. 

Lucknow regarding his above grievances, but nothing 

has been done so far. True copies of these 

representations are annexed herewith as 

ANNEXURES 

 

NO :5, 6 and?. 

\ •"(f--°  

7. 	That no only these applications-but the 

National Union of Postal employees wrote in this 

regard to the X1510§NIXX appropriate authority clearly 

Contd 	 
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'stating about these irregularities. A true 

copy of this document is annexed herewith as 

Annexure no.8.  

That the perusal of the Annexure no.5 

would go to show that this representation relates 

to regular promotion on L.S.G. 20% cadre, fixation 

of 20% L.O.G. seniority, annual I.S.G., increment 

and other allowances. 2ixation of pay 	p,2y 

w.e.f. 19.4.1980 to 23.2.1931. 

.•1.) 

9. 	That the perusal of Annexures no.6 and 7 

would go to show that these representations 

are against the transfer of the petitioner. 

10. 	That the petitioner has given his option 

for fixation of pay on promotion in persuance of 

the 1.tter dated 19.12.1981 of irector General 

-.east & Telegraph, New Delhi in time which was 

circulated on 10.2.1982 and 1.7,1982. True copies 

of these documents are annexed herewith as 

AITITEXURES NO:9 and 10. 

\ 

j1. 	That even thereafter the Day of the petitioner 
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has not been fixed on promotion inIJ.S.G. 20% 

cadre. 

12. 	That this transfer of the petitioner 

is due to malafide intention of Shri Tribhuwan 

Bahadur Singh, Sub-Post Master, Jagatpur and S.I. 

of P.S.0Jagatpur. A false case was started by 

the said post master with the colusion of police 

Sub-Inspector against the son of the petitioner 

under section 25 of the arms act in which the 

petitioner's son was acuitted. 

23. 	That several complaints of corruption 

have been made by the petitioner through the 

uninn against Shri T.B. Singh, A vigilence enauiry 

has also been established against him which is still 

pending. 

14. 	That transfer of the petitioner could not.  

done outside the Rae-Bareilly Division, otherwise 

his seniority be disturbed. Rule 38 of the P& T 

is quoted as follows:- 

Contd 	7 
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Transfer at one's own request: 

IL  

'yY r.°1-41  
6 

(1) Transfers of officials when desired for 

their own convenience should not be discouraged 

if they can be made without injury to the rights of 

others. However, as a general rule an official 

should not be transferred from one unit to another. 

either within the same circle,- or to another circle 

unless he is permanent. As it is not possible 

to accommodate an officials borne on the gradtion 

- list into another gradation list without injury to 

the other members in that gradation list such 

transfers should not till ordinarily be allowed except 

by way of mutual exchange. Trnasgers by way of 

mutual exchange, if in themselves inherently un- 

objectiuniple, should be allowed, but in order to 

safeguard the rights of men brone in the gradtion 

lists of both the offices, the official brought in 

e- should take the place, in the new gradtion list 

that would have been assigned to him had he been 

M2X14U224 originally recruited in that unit or 

the place vacated by the official with whom he 

exchanges appointment whichever is the lower." 
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That transfer has been done during 

the pendency of the representation of the 

petitioner against seniority and promotion etc. 

That transfer order is non-bonafidel  

141 
	

unjest and due to political pressure of Shri 

\44( 	 T.B. Singh. 

That the petitioner has no other alterna-

tive or afficacious remedy except by way of 

filing the present writ petition. 

That the petitioner, therefore, files the 

present writ petition on the following amongst 

other grounds:- 

( ROUKDS 

	 $"A  
i) Because the transfer of the petitioner is not 

consistent with the rules tegulating the conditions 

of the employment of the petitioner which already 

lays down that an incumbent belonging to the cadre 

of the petitiner can not be transferred out of 

Contd 	  
0 
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region, which is evident from the rule 38 

of the Post and Telegraph Manual. 

Because the representations ef the petitioner 

for the promotion, seniority and fixation of pay 

are still pending and have not been disposed-off. 

9 

Because the representstions of the petitioner 

regarding his transfer has yet not been disposed-off 1 

though statutory obligations are wasted in the 

Opposite parties. 

Because petitioner has a clear right to get his 

seniorityT  fixed to get his promotion on regular 

basis and his Seniority and allowances are also 

liable to be decided. 

mei 
iricY3*''frt  Because non-disposal of the representations 

of the petitioner and non-cancellation of the 

transfer of the petitioner ere visiting him with 

the evil consequences. 

WHEREFORE, the petitioner, prays for the 



-: 10 : 

following remedies:- 

By way of a writ or order in the nature 

of Certiorari the imiougned order of transfer 

dated 2.7.1982 contained in Annexure no.3 may 

kindly be quashed. 

By way of a writ or order in the nature 

of Mandamus the opposite parties may kindly be 

comLanded to dispose-off the representations of the 

petitioner contained in Annexures no.5, 6 and 7. 

Such other writs, orders or directions as this 

lion'ble Court deem just and proper. 

Cost of the writ petition may kindly be allowed 

to the petitioner against the opposite parties. 

'11P3'41  „ 

Lucknow: 

Dated: 17.1.1983. 	• (Lalloo Singh) 

Advocate, 

Counsel for the Petitioner. 

Note: There is no defect in this Writ Petition. 

(Lalloo fOgh) 
Advocate, 

Counsel for the Petitioner. 
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1 

IN THE HOWELL HIGH COURT OF JUDIC TChtE AT ALLAHABAD. 

LUCK NOW BENCH LUCKNOW. 

WRIT PETITION NO. OF 1983. 

ABDUL AZIZ KHAN   PETITIONER. 

Versus. 

UNION OF INDIA & OTHRS 	OPP. Parties. 

itx-***** 

ANNEXURL NO.1. 

INDIAN POSTS AND TELEPH DERARTMENT.  

The supdt. of Post Officer 

Ree Bareli Dn. 229001 

Memo No. BiCorr-20SG /Ch.II Dated Pt RBI the 18.7.81 

In pursuance of theinstractions contained in 

the P.M.G. U.P. Lucknow memo No. STA/12-XA/LSG/Unioni7 

deted 9.4.80 Shri Abdul Aziz Khan Postal Astt.Jagatpur 

is prompted to L.S.G. on adoc basis under 20% and posted 

as SPM Jois w.e.f. 31.7.81 A/N. 

Jagatpur Ree 3Preli will relieve him 

office arrangament well in time. 

Shri Abdul Aziz khan should clearly understa 

that his promtion is purely on tempor=iry and provisional 
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basis and will be terminated immediately on availability of 

officials approved for promotion to LSG/LSG 20% on circle 

basis .He should note that this order would not counter any 

right on him for regular abscrption in theL.S.G. Cadre. 

Charge report should be submitted to all 

concsrned. 

Supdt. of Post Officer. 

).• 

ReeBareli Dn 229001 

Copy to:- 

Shri Abdul Aziz Khan P. Jagatpur, 

P.M. Ree Bareli, 

3.4.:-SPM Jagatpur/jais Ree Bareli, 

P.F. of Official . 

Office copy. 

7:- 	Spare. 

True copy. 
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IN THE HOlkl BLE HIGH CCURT OF JUDICATUE 14T AILAHABLD 

LUCKNOW BENCH,LUCKNOW 

Writ Petition No. 	of 1983 

Abdul Aziz Khan 	 Petitioner 

Vs. 

Union of IndLa & others • I e 
	

Opb.parties, 

ANNEXURE NO.2 

Indian Posts and Telegraph Department. 

Memo No.B/Corr-2/LSG/Ch.II 

0/0 a'updt. of Post Offices, 

Raebarely Div .229001 

Dated at RBL the 1.3.82 

************** 

In pursuance of PMG UP Lucknow memo No. 

STA/12-XA/LSG/79/7 dated LKO 15.4.80 and STA/12-1A/ 

L6G/Se1/80/7 dated 10.2.82 and .3TA/12-XA/LSG/1/3rd-79 

80/7 dated 10.2.82 and STA/12-XA/LSG/1/3rd/79 &80 

dated. 12.2.82 following officials who have been 

(10 11 O4 .2 
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selected for promotion to the cadrc of LSG 2/3rd 

and 1/3rei, quota are posted in LiSG cadre in the 

office noted aEainst each.. 

i. 	Neale of official 
No . 

.101110•••••••1111 

1. Shri L.P.Dubey 

SinEaller on deptn. 

L() DTO R3L 

Office in Office in Remarks 
which 	winch 
working 	posted 

•••••••••••••• 	 ••••••••••••••0•••••••/••• 

DTO RBL SPM jAIS 2/3rd 

quota 

Shri Ayodhya rs-d SPM RBL- SPM Dalmau 1/3rd 

Kty. 	 quota 

Sri S.Y.Misra 	WLI PL 	PMRBL HO -dp- 

against 

vacant post 

4. Sri P.K.Srivastava SPM 	SPM Bactahra- 2/3rd 
Harchand- 

pur 
	wan. 	Quota- 

5 	Sri M.L.Misra 	P.R.'. 	To continue 	-do- 

RBL 	 Pria RBL 

•••• 

NelFA .).101 6. Sri D.N.Sharma 	Steno to 

JaEatpur 

on expiry 

of leave. 

1/3rd 

quota. 

contd....3 
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V4/07 

PT B. 

The following Junior officials who lave been 

.prol:noted temporarily in LS G cadre on adhoc basis ot 

divisional level are transferred and posted at the 

offices shown against the name of each official, 

Sl. NaD:, of official 
No. 

Office in 
which 
working . 

 

Office in 
whidh 
posted 

 

nemarks 

         

         

         

         

         

Sri T.D.Singh 

" Dabulal 

" Ran Shanker 

141isra 

SPM Jagatpur SPM 
	

Vacant 
ITI 

post. 

SPM Bachhra- avk 	-do- 

wan 	 Fursat- 

ganj 

SPM Daloau SPM Horatio- -do- 
ndpur 

.ball ,kziz Khan am Jhais BBL HO 	-do- 

at his own (Under noi 
request & function- 

11..x-re 
	 cost. 	

al post. 

contd....4 



The officials mentioned in part A should clearly 

understbnd that they have been appointed to officiate 

in LSG cadre purely temporary basis an. will net 

bestow upon them the ri4at of confirmation and 

continuity on the promoted post. The retension of 

officials at sl.no. 3 and 5 in Part A at Raebarely 

is subject to clarification/approval of DI3S. The 

officials in Part B will clearly understand that 

their promotion in LSG cadre is purely temporary 

and on adhoc basis and will be terminated immediately 

on availability of approved LSG officials from 

Circle basis. Junior most officials promoted on adhoc 

basis and posted at Raebarelt HO will also clearly 

understand that they will be required to work in 

3 handed sub offices when required. ShriAyodhya. 

Prasad SPM Raebareli Kty.. will. get himself relieved 

on ofAce arrangement. Arrangement for the post • 

of W.L.I.wil1 be made separately. He will however 

hand over the charge to Postmaster Raebereli 

Charge report should be submitted'. 

L;-A,,-Supdt.of rest Office 1  

Raebareli Dov.229001. 

contd 	 
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: 

Copy to:- 1.10.The officials concerned. 

11.20 Postwaster Raebereli/Lalganj/SPM Dallau/ 

H4rchandpur/Jais/ausatganj/I.T.I. Raebereli, 

Jagatpur,Bachhrcwah l aaebereli KTY. 

21, I/C D.T.O. Rebereli for immediate relief of 

Sri 1,..11abey Si6na1ler. 

22. 	S.S. T.T 

23.32. ET of officials 

.33,40 Office copy and spare. 

************ • 

nlInT rr."1 	̂11-"•, ,-;:77 
LJ1 /4.4. 

t 



IN TEE HONIDLE HIGH COURT OF JUDICATME AT :LLAHAEAD 

LUCKNOW IIENCH,LUCKNO 

WRIT PETITION NO. 	OF 1983 

Abdul Aziz Khan' 	 • * 9 • • • Petitioner 

Vs. 

Union of India & others .. Ø'S ... Opp. Parties. 

INDIAN P0`21 AND TEnnAPH DEPAaIYENT 

OFFICE 07 THE DIRTiCTOR POSTAL SERVICES 

LUCKNO R:GIONILUCKNOW 226001 

Nemo No. RbL/STA/M-2/11/82/1  Dated 2.7.82 

INNNEXURE 

The Director PostalerIces,Lucknow Region 

Lucknow has orderad following transferred posting 

with immediatd effect:- 

Sri Abdul Aziz Khan LSG apq4 JuslRaebarely Dv. 

is transfrred to Lucknow Division on administrative 

ground. 

Contd....2 
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The above official should be relieved 

immediately on office arranAement. 

Chane report should be submitted. 

- 
For Director Postal services 
Lucknow Region,Lucknow 226001 

Copy for information & necessary action to:- 

SE'S Raebarely with reference to 13/SP/Con11/82-

83 dated Nil. 

SS POs.Lucknow Dv. for issuing his posting 

orders immediately. 

P 	CAT Circle ,Lucknow. 

F.M.Raebarely/Lucknow Chowk H.O. 

5. 	Spares. TRU/2/71 

713.7, COPY 
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EIGH CO UPI' OF JUDIC 

LuacNclENC LL 

: 	IT P lin2 IT ION NO. 	OF 19E 

. 	.... 	.4-111 

L, jR.S 

. PET IT ICNT. 

TN ION OF INDIA & CTI-1.E1,S 	 . 	P PZ\RTIES 

EXT,TITE 1,70 .4. • 

JNJLN POTS &  TELECL.6.PE DEP,hRTME7T 

OFFICE C,-P'S R. S UPDT . OF POSTS OFFICES . 	DIVII. 

Memo. Fo .L3 6/ 2/50/1/6 2, dt. 	LT,I-3, the 7-7-1962 

In pursuance of Dir:ctor Postal S erv icec, 

L uck no w 	ion Luck OD W Memo No. DL/ST /M- 2/ 11/a 2/ 1 

2-7-82 Sixi £-btul ziz Khan .L „S . SP11 Osis Rc. ib r el i 

Division, 	is post- d as sub postm: ster, .1\  IF 1 illEb:.3d, Luc:know 

on 	Tdnisttive g r. Duo d. 

Charge aporb shoulã. be subm itt 	to e11 

$15-10 ANSt., 
	Con cei rY • 

Sr. Supdt of Post Off. ice 

Luck now iviofl 
Lucknow- 2 2600 3- 

C6py 

1;-'The official/P.F. of the official. 



3N THE HON' BLE HTGH mum? OF JUDICATURE AT ALLAHABAD. 

LUCKNOW BENCH LUCKNOW 

WRIT PMECITION NO. OF 1983, 

ABDUL AzIZ KHAN 	 • • • •4, 
	PETITIONER. 

VERSUS. 

UNION OF iliD?& CTHERS 	OPP. PARTIES. 

****** 

ANNEXUI<ENO. 5. 

111•10,...",  Or- ... 	. 	 11.•-• Oa-  GL,  

The Director of Postal Service, 

Luck now Region Lucknow. 

Throuch:- Proper Ohannal. 

Sub:- Shift ing of SPM Jagatpur and fixing of my seniority 

& allowence. 

Respected Sir, 

With reference to my application dated 30 .10 .198 1 

along with Annexure -A- to gsPOs Pee Bar el i under Jais 

RL No. 4008 dated 30.10.1981, I beg to lay down my 

Humble reques ftkr favour of your Sy mpat h et ic consideration 

as act of grace and justice. 

That my age is about fifty years service about twentY 

six years mostky r Erna ind SP1v1„ I jointed Jagatpur( Rae Bareli 

as senior clerk on 2.11.1979 an, was elligble for my 

yearly 20% Lag promotion vide PluV Luckrzw No. STA/12-Vk 

/LSG/th ion /7 dated at lucknow 9.4.1980 and 5.3.1979 but due 

to heavy approach of Sri. Tribuwan Bahadur Singh blotted 



- 

2 :- 

my dream. 

That I was officiating as LSC,  SPM at Jaaatptir 

since 7.5.3981 and was relieved on 13.7.81 by Shri Tribuwan 

Bahadur Singh vide SPOs Pee Bareli No .13/Corr-2/LSG/CE-II 

dt at Fee Bareli 2.7.1981 and just after jollg of the 

said singh my LSG promotion mErno B/Cor -2/LSG/CH.II dt 

Ree Bareli 18.7.81 was issued by do was reciaved by me 

on 22.7.8 1 I was much putrturbed reacinc the mEmo that 

I was posted as jais as LSG SPM at last I complied the 

said order of my learned SPOs and joined jals on 1.8.198 1 

leaving behind in complate religious constructions and ill 

family members Thus m,  PSG promotion meno seems to be 

detain e_T-  in the interest of Sri T.B. Singh. 

That the said 	Singh was most lucky to have an 

influence upon Ree Bareli administrz-tion also since ion 

ana mostly re coats his transfer request JaaatPur Gaura 

Mustafbed vice verse son i e prplaned a tr isngled mutual 

excahnge administration helped him so he had Shri Mahmoo 

au i HaL-an were transferred two times within a year. The 

only reason that he had to fit the grounds of trujut 

exchange Shri Singh was transfettred from Goura to Mustagabad 

on 12.6.80 and from mustafabad to Jacatpur 13.7.8 1 Similary 

Shri Mahmoodul Hasan on the basis of full T.A. transit ',las 

tie ns fere d from Ho. to Goura P.O .on 19.2.8 1 disturbing me 

after working four moths twenty one daYs he was transferred 



-: 3 :- 

to MustafIbad to relieve the said singh on the plea of 

said exchange . Thus he completion of tennure of the 

both singh & hasen except suggestion and preplaining 

of Sri T.B. Singh only XX Ram Sw roop Pal the then ISG 

SPM jecatpur had completed his tennure at Jacetpur 

where I was officiating vice Sri Pal and was entitled 

for my L local promotion under n-  cost of Govt at 

the very place where my tennure was not complete upto 

13.7.1981. 

, 

That the said singh is always knowingly benefite-' 

and troubling locallity and also me and my relatinves 

related to the departments . He is mostly posted one 

of the said there POs turn by turn who my self has 

n serving about thir them POs and HO now noti e of 

Fursatgaj . The only reason that according to my principles 

my self is poor while the opposite peroon is a rich and 

very forthunate to have his famous relations in the neig 

bouring diE.t ict and some administrators are the resident of 

the same disttict where Shri Singh has his relations. On the 

plea of relation the officers areprivat el y obliged by him. 

An I vestigation inspector from Luclaaow often comes to 

his house to teach him departmental politics and rulling 

end h w to progress. 

That at last I an very son:- to enclose a attested 

report copy of the then SBM. Jagapur date 11.4.81 

(written by the then S.B. Clerk Jag tpur) annexure-A 
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which links to Jhara BO(Goura account office) BPM commission 

Recovery case above Rs. one thousand passed by Sri T.6 . Singh 

the then SPM GOrtra • the semi fratid case was cought by 

present S.D.I. Sovth Bee Bareli in the month of April 80 

Thus the intergrity of the forbidshis posting in the 

SPB of his locallity . How that he invented such miEchevious 

cheating practice in spite of Departmental instruction to 

earn commission throughB.P.M. at Goura SO. and Jagatpur 

8.0. where his son and brother are BPM and VPM with his 

second house at Jaclatpur for under the subordination of 

the said singh. 

That the vide SPOs Re e Bar eli IR Fursatganj three 

handed So para one and two (Antiexure-D) the depatmental 

accept d in hand writting that the establishment of the 

said SO. consists of SPM one 20% etc. 

Similarily Goura is also a old three handed S.O. 

where I had officiated since 19.4.80 to 13.2.1981 

with time scale pay and allowences and not recieved the pay 

and allowesnces of LSG fad/ e. 

Vide SPOs Bee Bazeli reply dated 17.7.8 1 to SPM. 

Furstganj (Annexure -C) that the post of SPM Fursatganj 

is not IzG post. 

Thus the reply and acceptence of the same office 

on the same subject dirIers and contriductory and stiLl 

I am unable to under stand such differmt reasoning 
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of my immediate learned officetreep acted sir, 

My legal posting withourt TA and transit near to 

my house considering my relagious work of MAW ID. 

Pixtt ion of my 20% LaS seniority from april 80 or 

5.3.1979 condidering my begatining service of three 

handed LSG office of Goura from 19.4.80. 

My annual LSG increment from the previous fixed 

date. 

Helping of my relatives who have natural dir cul-

ties related to department got no justics so for. 

My other allowence as admissible from the party 

at itault. 

Shriting of T .13. Singh (SPM Jagatpur) from 

jagatpur and his appointment out of his lodallity as 

Sri Etandhir Singh the then old SPM Ree Bareli 

Katchedhary had also such influence upon local 

postal administration. 

,4„Dc_A 
	 Thanks for merciful consideration & Itt ePp. 

Yours faithfully 

( A _dui AZ iz Khan) 
Sub Post master 

LSG Post Jais(Ree Bare11). 

Contd. 	5 
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Dated:- 30/11/1981 

Direct copies forwarded to all concern requesting to 

take up (Enquiry from different cornors up only and also 

confidencially with the help of laso my verbal information. 

III woo me MO 

••• 

V OD 

True copy. 
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An nexuY 

To, 

The Mail 0/8 Jagatpur, 
Ree Bareli. 

SB/Cbmmission bi,l/S0-8 1/Chichouli/Jagatpur dated 11.4.81 

Sub:- Verification of chichauli B.O. SB Commission bill/ 

80-81 dated 3 1.3.198 1. 

Please find herewith S.B. Commission bill 80.431 

of chichauli B.0 4whie.h has ben verified by you .The 

following discrency has been detacted in the said bill. 

SB A/C No. 69609 1 in the name f Sri Tribhuwan 

Bahadur Singh village & post Pura Jhan Singh Distt. Ree Bar-

elikt Jagatpur so the a/c was opened at Jagatpur on 9.4.80 

A sum of Rs. 8600/- was dEp sited on 18.4.80 at 

Purey Jham Singh B.O. in part IU and its direct with 

drawal was made at this 5.0. on 22.4.80 again a sum of 

Rs.6000/- wad deposited in part II at chichauli B.O. 

on 22,4,80 and direct withdrawal of Rs. 8000/- and 1000/ 

were made at this S.C. on 25.4.80 and 26,4,80 reapectively. 

Seening the above facts it is presumed that the 

mischief has been above by the depositer as well as by 

the B.P.M. to missppropriate the Govt. monw. 

Please be aware and stick while verifying the SB. 

0mmissioo bill. 

yki7) 
\PY 

Sd/- & Seal 
S.P.M. Jagatpur. 

COPY to the S.P.Os RBL for information and n/s the deposite 

of the a/c is at present SPM Mustafabad RBL. 

True copy. 
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AnnexuLe -B 

Copy of IR Fursatganj para 1 and 2 inspected by the 

supdt of PGS RBL on 16.12.80 to 30 .12.80 . 

Cbmmianced inspection of furs,tganj S.O. to day on 

16.12.80 continued on 29.12.80 and completed on 30.12.80 

Shri Shahabu&din is helding the charge of the office since 

5.6.80 prior to him Shri J.B. Khare an official of 

20% LS3 was holding the carge. The office was last inspected 

by me from 4.10.79 to 6.10.79. 

The establishments of the office consists of the 

fol lowing 

SPM 	1 	20% LSG 

TS Clerk 	2 

Edda 	1 

EDUP 	2 

Departmental mail peon 1 • (Night) 
P • Chauki dap- 1 

True copy Attested 
Post master Fur fatganj 

17,11.8 1 

Dtpa talent. 

SPOs. 

RBL 	Sri M.S. Khan 

2 2900 1 Offg SPM Fursatganj 
RBL. 

No, B/Corr/pay & allowence RBL 17.7.8 

Sub:- Claim for pay of LSG.ciadra. 

Ref:- Your application dct ed 14.7.81 

The post of S.P.M. Fursatganj is not 12,ziG post and as 

such no LS(7, oar is admissible to vour, V-S,P•Os1 RB1 22900 3. 
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Post IlastE:r GerZI1,  

U.-. Cjc1t, 

Luck. -.now. 

S ubj eat 	trc, ns 	from Iriricknow Division to the 

1 • 	' 	• ,... Ion • 

2.Fixint of 	20..% L 	S to itv in Rae. 

i Div is lo n ant'. ott.'.::r 1 cf.:1.7a r ictts. 

ra ou.7;:E I in c r rsa .ent 

— 
	 (b) Fixit ion of pc. 

( 	'65  *C3  • Puy of thr&:,  ban •-7 efl. office Gaura 

f roi-n 13 .4 .C9 to 	. 2.8 1. 

( (.]) My nephew appo intra ent es vtlUcj pot rTh n 

in ie- Ue1e1i 7D't h 
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lv e nclos e.fi a pip 	d 29 .11.81 to D. P. S L uckn ow 

	

ion CO 	t• 	ho7..%.)ur is still pen in .no 

	

c. ion no 	cc is L'-•)n 	o fz:•ir 

ev 	1 37 	is 

tf appLz1 1 w:as 	ins,t the S.P .Os ee 

i. 	n EMI: 	S in ch S 	. I • Ree 	i 

int1,7 took help from poi ice 

D 	 p1 ca of poi 	report have 

	

-fez" 	luck now Division as LA.S.C; • 

P 	• 1i 	d on 19 .7.82 v 	D.P.S. Luck now 

mcmo no RDL/STZVI.1- 2/11/02/ 1 clft,:::11 2.7.82. 

3 . 	Vide encloses cooy f erv ice P.I .R. ftef 30 .12.81 

inct T.3 	 .7...a:f1 two Horn e.guards of 

po 1 if e. st;2 4,:: ibn C-rs,c,tpur( P 	r 	i) .7,171.77 al so nw 

encl. o ef, complaint to C.I . 	0.1 .0. Luck-now and 

D epa -LiTtEra t •:E:t 	t ec3 29.12.21 ma be the 

CaUf: of n pr 	ic ia 1 a: epo rt of policeM (7 Son , 
A 

not. a n ̀,7 P32 in-us convict or cr siinal. 

I -) 

V,  en 	 4144  

4. • 	Thu's i 	is çuife 	 thE-1 pol ice report is • 

noth 	g :•:c ept -th • 	j 	:LE', 1 F.: ction 	f the 

pert tes speota 11 y int rest of the: s-Hif sngh who 

wSs sue eost i,LerJecatpur neTr p01 ica, 	t 1.0 n 

tiDU 	 t 	t 

- 
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yui honourt.s 	 •- 	 'J. 

ck" rec 7.aax el i H aJ off ige from Lucko D iv is ion 

LoI hsv e to a ri:Z.a 	 ger (1110710.y of my young 

ughter r-id. sot. 

Fox uc 	-ct 	ç,Aac.. 	jutic3 I 3n1 m 

members sha 1 1 v er r diii-L1  in g r-At etul . 

Yours 	ith -ate 1 y 

( Abdul Az iz 

D:t L S . Sub Posts-ts r ec7.1= 2  .0 	2 
Post kla ihsb7r-I. 

District Luck now 

• 
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHA3Z. 

LUCK NOW BENCH LUCKNOW 

WRIT PETITION NO. 	OF 1983. 

ABDUL AZIZ KHAN 	 . 	. 	. PETITIONER. 

VERSUS. 

UNION OF INDIA &  OTHERS. 

****** 

ANIZXURE NO 	9  

Copy of letter No. 1/1 1/81-PAP dated 19-12-81 from the 

Dirctor Gene-fa]. P&T New :Delhi addressed to all Keadc 

of circle etc. Received from PMGUP Lucknow No. 5I/-3O 

/II dated at LUCknow the 5-2-82. 

1R"'O"" o '"' •O"'" ."" O '"8 — qo".  

Subject:- 0 tion of date for Fixation of pay on promotion. 

I directed to forward herewith n copy of 0.M.No. 

F-7/1/ SOEst P-I dated 26.9.81 from the Ministry of Home 

Affairs (Deptt of pef.sonnel and Administrative Reforms) 

Now Delhi for your information guidance and necessary action 

Hindi version of O.M. is las° enclosed. 

Copy fo O.M. No.F-7/1/80 Estt.P.I dated 26th September 

81 from Govt. of India Ministry of Home affairs Deptt of 

Personnel & Administrative reforms New Delhi. 
, 

OP P PARTIES. 
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Sub:- Option of date for fixitien of pay on promotion 

reg-rding. 

ihe undersigned is directed to refer to t e 

existiLlg provisions regarding the manner of fixation tmxthe 

xxxtxkigxarxgradtalof pay of a central Government employee on hi 

promotion to the next higher grae post under FR-22-C.A.point 

has raised by the staff side in the 25th Ordinary meeting 

of the natinnal councii(JCM) that under the above provisions 

promotion of a junior person tothe higher post after ,ccrual 

of his increment in the lover post giverise to an anomely in 

pay of A person senior to him who though promoted e rlier 

had not drawn t any time pay less than that of his junior 

in the lower post. 

2. 	The demand of the staff side has been censidered 

by this idepartment in consultation with the Ministry of 

Finance and the matter was also discusJed In the Aational 

Couneil(JCM). The President is ple,7s-d to decide that 

in ord r to remove the aforsaid anemuly the employee may be 

given an option for fixation of his pay on promotion as 

under,- 

(a) Either his initial pay may he fixed in the higher 

post ontne basis of FR.2L-C straightway without any further 

review on accrual of increment in the pay scale of lower post. 

OR 

(b)His pay on promoti n may be fixed initially in the 



manner as plovi ed under FR.22.(a) (i) which may 

be refixed on the oasis of the provisions of FR-22C an the 

date of accrual of ne:t increment in the scale of pay of 

the lower post. 

If the pay is fixed under(b) above the next date 

of increment will fall c'ue on completion of 12 months 

qualifiying servic from the date pay is refixed on the 

second occassion. 

Option may be given within one month of the date 

of promotion . Option once exercised shall be final. 

3. 	In the eventof an officer refusing promotion even 

aftr the abov concessions become available be would be 

debrred from promotion for a period of one year instead of 

six months at present. 

These orrs take effect ffoxm 1st May 1981. 

In so far as the establishments under IA &AD are 

concerned these orders issue with the concurrence of the 

comptroller and Auditor General of Ineia. 

6. 	Ministry of Finance etc are requested to bring above 

decision to the notice of all concerned. 

Supdt of Post Officer. 
Ree c;areli Dn.229001. 

' No. E/RL4-13 Dated 	-.131, the 10.2.82 
Copy to:- ( 4) All PMS and Sills in the Divi. 

0/C. 

True copy. 



IN THE HONtBLE HIGH COURT OF JUDICATURE AT ALLATIABAD 

LUCKNOW BEhCH,LUCKNOW 

WRIT PETITION NO. 	OF 1983 

Abdul Aziz Khan 	*000 	*tie 
	 Petitioner 

Union of India & Oth ,rs 	• ill I a. Opp.Parties. 

INDIAN P & T DEIARM= 
	

14,NTEX'URE I\TO  

OF2ICE OF TliE Dak Adhikshak,Raebercly. 

To 

The Postmaster, 

Raebarely. 

No.R1g.13 dated at R131, the 1.7.82 

Zub:- Option of date for fixation of pay 

on promotion. 

Your N=C/R17/583 dated 5.6.82 

With reference to your letter cited above 

it is intimated that the copy of DG P 6 T New Delhi 

Con t (;1_. . .2 
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letter No.1/11/81-Pp dated 19.12.81 has already 

ben circulated under this office letter no.even 

dated 10.2.82. However a copy of the same is again 

enclosed for ready leference and further necessary 

action. 

Sd/- 

ADHIE&PLAK. 

BILEARELY REGION.  RA/bliARELY 

229001 

Cop.  to: 

Shri Abdul Aaiz Khan APM BBL for information 

with the copy of DG & T ND No.1/11/81/PAr dated 

19.12.81. 

DAK ADHIKIIIAK 
RAEBARELY REGION RAEBARZLY 

229001 

TRUE COPY 

k.-4r> 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

T.A. Nol. 	of 1988 

( W.P. No. 425 of 1983) 

Abdul Aziz Khan 	 ... Applicant 

Versus 

Union of India and others 
	

Opp.Parties. 

COUNTER AFFIDAVIT ON BEHALF OF OP. PARTIES.  

I,M.J.Siddiqui,aget,pout 57 years, son of late 

Shri Sheikh Rahamtullah at present posted as 

Superintendent of Post offices, Rae-Bareli do hereby 

solemnly affirm and state as under :- 

That the deponent is the Superintendent of 

Post offices, Rae-bareli opposite party No.3 in the 

rit petition and he is fully competent to affirm 

this affidavit on behalf of opposite parties Nos.1 

and 2 also. 

That the deponent has read and understood the 

contents of the writ petition and he is well conversant 

with the facts of the case depobo- hereinafter. 

That the contents of para-1 of the writ petition 

are admitted. 

That the contents of para-2 are admitted. 

That in reply to the contents of para-3 of the 

writ petition, it is stated that Gaura Sub post office 

was a three handed Sub office. One Shri T.B,Singh 

promoted on adhoc basis under 20% quota in lower 

selection grade in the scale of Rs. 425-640 was =Atka& 

working as Sub-postmaster there ..The applicant a 

postal Asstt. in the scale of Rs.260-480 was deputed to 

work at Gaura Sub office in leave arrangement of Shri 

T.B,Singh during the period from 19.4.1980 to 26.5.1980 

by the SPM Jagatpur in compliance with telephonic order 

dated 17.4.80. 
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Again under office Memo No. B/Arrgt./Ch-III dated 

26.5.80, the Sub-Postmaster Jagatpur was ordered to 

relieve senior most official of his office to join 

at Gaura Sub-Post office till a suitable arrangement 

is made for the post of sub-postmaster as the sub-

postmaster Gaura was ordered to be transferred to an 

other place. Accordingly the applicant was relieved 

from Jagatpur and joined at Gaura Sub-post office on 

11.6.80 and worked there till 18.2.8t. As per the 

departmental rules a time scale clerk holding the 

charge of a single handed office is entitled to draw 

charge allowance of Rs.20.00per month and that holding 
"4'  

charge of double handed, three handed will r- t the 

charge allowance at R3.25/- per month in addition to 

pay and allowances for which he is entitled to in the 

said time scale. In case a three handed office is 

managed by a lower selection grade officials promoted 

on local basis or on regular basis, he will caw to 

draw charge allowance and get the pay of the lower 

selection grade in the scale of R. 425-640. The official 

was neither promoted to lowereselection grade nor 

ecifically ordered to work in lower selection grade 

the scale of R3.425-640 as the currency of punish.r 

ment of stoppage of increment had not expited by that 

time and as such the question of payment of pays and 

allowances in the scale of Ps. 425-640 does not arise. 

A person against whom disciplinary proceedings are 

pending or contemplated or the punishment of stoppage 

of increment is current, can not be promoted under the 

rules. He continues to drawcharge allowance ORs. 25/- 

per month as per instructions contained in D.G's 

communication No. 31-19/74 PE-I dated 10.3.1977. The 

actually drew pay Rs. 402+95 from 19.4.80 to 
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and 11.6.80to 31.8.80 and b. 432+25 from 1.9.80 to 

16.2.81 . Had the official been eligible for promotion 

in the lower selection grade and albowed the pay of 

lower selection grade.mcdxakkewRd he would have been paid 

Rs. 425/- from 19.4.80 and Rs,  455/- from 1.9.80. Thus in 

both the cases the pay and allowances paid were benificial 

to the official. 

6. 	That the contents of the para-4 of the writ petitic 

are not denied. 

U. 	That the contents of para 5(i) of the rit 

eel-Ilion are admitted to the extent that the applicant 

was transferred from Rae-bareli to Lucknow on the report 

and recommendation of the Superintendent of Police,Rae-

bareli vide D.P.S. Lucknow(Competent authority) Memo No. 

RDL/STA/M-2/11/82/1 dated 2.7.82. 

8. 	That the contents of para5(ii) of the Writ 

Petition have not stated the position clearly. However, 

it is stated that the name of the apPlicant was at 

Serial No. 32 in the divisional gradation list corrected 

upto 1.7.80 while the person between serial No. 1 to 29 

were selected on adhoc bagis and promoted in lower 

selection grade vide Memo No. 8/Corr-2/LSG/Ch-II dated 

26.4.79. The applicant was promoted on local basis only 

when he was due for such promotion vide office Memo No. 

B/Corr-2/LSG/Ch.II dated 18.7.81 against the vacancy 

caused due to retirement of an official from 31.U.1981 

afternoon. Due pay and allowances were paid to the 

official. 



9. 	That in reply to the contents of para-5(iii) ofthe 

Writ petition, it is stated that the seniority of the 

of 	was correctly fixed on his transfer 

to this Division under Rule-38 of P&T Man. 11.01.IV. A 

person transferred under rule-38 of P&T Man.Vol.IV will 

get the position below the names of candidates available 

on the approved list prior to approval of his transfer. 

Promotion to 20% LSG was given to the applicant on his 

turn. 

10. 	That in xmlift re ly to the contents of para 

5(iv) to (vi) of the Writ petition it is stated that the 

appbicant was allowed lower selection grade pay during 

the period he worked in lower selection grade. As 

already discussed a' ainst para-3 above he was not 

eligible for lower selection gradepay during the period 

from 19.4.80 to 26.5.80 and 11.6.80 to 19.2.81. He 

officiated in leave arrangement as lower selection grade 

Sub-Postmaster Jagatpur from .7.5.91 to 12.7.81 and was 

allowed pay @ Rs. 455/- inlower selection grade and again 
dot,— 

after his posting in lower selection grade on adhoc 

basis as Sub-Postmaster Jais he was allowed the lower 

selection grade pay @Rs. 455/- from 1.8.81 as admissible 

under the rules. The usual increment in lower selection 

grade as due in normal course was also given to the 

official raising his pay to the stage of Rs. 470/- with 

effect from 1.6.82 as is evident from the initial pay 

slip prepared by the Postmaster Lucknow G.P.O. 

11. 	That in reply to para-6 of the Writ petition it 
t_ 

is stated that the representation of the applicant dated 

30.11.81, stands rejected vide Director Postal Services, 

letter No. RDL/STA/M-2/11/82/1 dt. 7.5.83. As regards 

the application dated 2.8.82 of the applicant, the 

receipt of the same has been denied by the Postmaster 

esi 	General, U.P. Circle, Luclulow. 
9G(1'. 
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12. 	That in reply to the contents of para-7 of the 

Writ Petition it is stated that the issues raised in 

letter No. NUP-17/REL-'11I1/8283 dated 20.8.82 by ahri 

Noor Mohd. Circle Secretary,National Union of Postal 

Employees(Postman & Class-IV) do not affect interest of 

any member of his union. Hence no reply was(Vlany point 

raised to be sent. As per the instructions contained 

in Ministry of Communication (P&T Board) New Delhi-

-110001 letter No. 10r7/72-SB dated 8.6.78 no service 

association shall send any representation or deputation 

except in connection with a matter which is of common 

interest of the members of service association. The 

Service association shall not pouse or support the 

cause of individual Government servant relating to 

service matter. 

13. 	That the contents of para-8 of the Writ petition 

need no reply in view of the averments made in the 

foregoing paragraphs. 

That in reply to the contents of para-9 of the 
-.4. 

) 	it petition, it is stated that the receipt of 

nnexure-6 of the Writ petition is denied by the 

Postmaster General,U.P. Eucknowp vide his letter N. 

STA/46-RA/83/7 dated 4.5.83. The Annexure no.7 relates 

to a letter which was sent to the DPS LucRnow by 

Shri Noor Mohd.Circle Secretary. It may be mentioned 

that Union/associations are precluded to take up 

individual cases. Moreover the sender of this letter 

is the secretary of Postman and Class-IV Union xtriu 

while the issues taken up relates to transfer ofthe 

petitioner who is not the member of the said union. 
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The action of the Secretary is contraty to the 

instructions as already discussed againstpara-7. 

15. 	That in reply to the contents of para-10 of the 

Writ Petition it is stated that the applicant did not 

axmexst exercise any option in persuance of instructions 

contained in D.G P&T Commn.No. 1/11/51-PAP dated 19.12.81 

although the circulation of this letter has been duly 

admitted by the applicant. His plea that he had given 

an option for fixation of his pay is not admitted. He 

had simplysent an application dated 22.5.82 to the 

Postmaster Rae-hareli whereas he was required to 

exercise clearcut option for fixation of is pay either 

in accordance with instructions contaThed in para-2(a) 

or Para-2(b) of the D.G. P&T Commn. dated 19.12.81 

referred to above.However, the Postmaster Rae-bareli 

has been ordered to fix his pay in lower selection 

grade in accordance with the instructions contained in 

Para-2(b) in case he exercises the clearcut option for 

the same as his '_-.)ay has already been fixed inaccordance 

with the instructions contained in para-2(a). In case the 

official exerc es option for fixation of his pay under 
4 

para-2(b), hispay will be fixed at the stage of Is.440/- 

)1.- - the stage next above tha stage of his substantive pay 

i.e. Rs. 432/- on 1.8.81and at the stage of Rs. 470/- 

on 1.9.81. The comparative Chart of fixation of his pay 

under para-2(a) and 2(h) is as under :- 

Date  Under Para-2(b) Under Para-2(a) 

1.8.81 440-00 455-00 

1.9.81 470-00 455-00 

1.6.82 470-00 470-00 

1.9.82 485-00 470-00 



That the contents of para-11 of the Writ 

petition need no reply as the orders have klready been 

issued to the Postmaster Rae-bareli as mentioned in 

the preceeding paras of the affidavit. 

That the contents of para-12 of the Writ 

petition need no reply as this office has no knowledge 

about these cases. The allegation of malafide against 

Shri T.B. Singh have no relevance for the purpose of 

the transfer, which has been made by the Director, 

ir 	 Postal Services, Lucknow. Moreover, said Shri T.B,Singh 

has not been treated as opposite party in the writ 

Petition. 

That in response to the contents of para-13 of 

the Writ petition it is stated that the opposite 

parties have no knowledge what soever about any such 

mompakmax complaints or any vigilance enquiry against 
_ 
Shri T.8,Singh 

That in reply to the contents ofpara-14 of the 

Writ petition it is stated that the transfer of the 

applicant was made on the report and recommendation of 

Supdt.Police, Rae-bareli. The competent authority is 

empowered to transfer any such off iciel anywhere in 

Circle/India under rule-37 of P&T Man.Vol.IV on 

administrative ground. In such cases the officials 

transferred do not loose their seniority. 

That the contents ofpar 5 of the Writ petition 

need no replyin view of the facts already stated in the 

preceeding paragraphs of this affidavit. Moreover, 

transfer on administrative ground has no connection with 

fixation of pay & Seniority. 

Ocebco 



Th t the contents --)f para-16 of the Writ 

petition need no reply in view of the facts stated 

above in reply to para-14 of the qrit petition. 

That the ontents ofpa-176f the writ petition 

are denied and it is stated that the petitioner can 

avail of alternate remedy by way of making represen-

tation to the higher competent authorities of the 

department. 

That the deponent has been advised to state 

ir 	 that the main grievances ofthe etitioner being his 

transfer from Rae-bareli to Malihabad Sub Fost office 

in Lucknow Division and thepetitioner having joined 

his new place of posting, writ petition to that extant 

has become infractous, moreover the transfer order 

being purely an administrative order no write of 

Certiorary can lie against such order. 

That the deponent has been advised to state 

that alleged grievances of the petitioner regarding 

promotion,aanual lower selection grade incffement and 

fixation ofpay at appropriate stage give rise to 

different causes of actionat different time and as 

such they can not be joined together with the matter 

of transfer in a single writ petition. 

That the deponent has been advised to state 

Lt i 



_ -8 - - 

Th - t the contents 7,)f para-16 of the Writ 

petition need no reply in view of the facts stated 

above in reply to para-14 of the -Writ petition. 

That the ontents ofpa-1716f the writ petition 
---- 

are denied and it is stated that the petitioner can 

avail of alternate remedy by way of making represen-

tation to the higher competent authorities of the 

department. 

That the deponent has been advised to state 

that the main grievances of12,1>p,titioner being his 

transfer from Rae-bareli to Malihabad Sub Post office 

in Lucknow Division and thepetitioner having joined 

his new place of posting, writ petition to that extant 

has become infractous, Moreover the transfer order 

being purely an administrative order no write of 

Certiorary can lie against such order. 

That the deponent has been advised to state 

that alleged grievances of the petitioner regarding 

promotion,aanual lower selection grade increment and 

fixation ofpay at appropriate stage give rise to 

different causes of actionat different time and as 

such they can not be joined together with the matter 

1 of transfer in a single writ petition. 

That the deponent has been advised to state 

that the geounds taken by the petitioner in para-18 

of the writpetition are ot tenable in the eyes of law 

kC1 OW- 
and writ petition being any merit is, liable to be 

dismissedwith cost. 

00.4.Dob Lucknow 

'120' Dated: 	1988 



4;,,11-tb it 

this aictsla4:t 	• 

kat: tigried 

— —9 — — 

VERIFICATIuN 

I the above named deponent do hereby verified 

that the contents of paragraphs 1&2 are true to my 

personal knowledge and those paragraphs 	to 
X,--- 

are believed to be true on the basis of official records 

and information gathered from office records and those 

of paragraphs  believed by me to be 

true on the basis of legal advice. 

I hereby verify the contents offiffidavit at 

the premises of the Court on. 

I iddntify the deponent who has signed before 

and is also personally known to me. 

(,V.K. CHAUDHARI ) 

ADVOCATE 

ley104640,4 
,00 

' tica4-1-64CA __----- 
the 

J. 

160tere 
ifildavits 

Compound, LUCknellr I 
o • SW 61.10101. 

fzieg" 
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• CENTRAL ADMINB TRATIVE. TRIBUNAL, ALLAHABAD %\), 
C IRCU IT BENCH 

LUCKNONT 

T.A. No. 1114 of 1967 (L) 	Date of decision: 21.5.1990 

(Writ Petition No. 425/03) 

Abdul Aziz Khan 	 • • 
	 Applicant. 

Vs. 

Union of India & others 	• • • 
	 Respondents 

PRESENT 

ND ne for the applicant. 

ari V.K. Choudhary, counsel for the respondents. 

CORAM 

H on' ble Shri B C . Mathur,  , Vice-Chairman . 

H onible Shri D.K. Aggarwal, Member (Judicial). 

(Judgment of the Benda delivered by 
Hon' ble Shri BC . Flathur, Vice-Chairman (A) ) 

Writ Petition No. 425 of 1983 has come on transfer 

from tl-e Hil-1 Court of Judicature at Alia habad (Lucknow 

Bench) to this Tribunal under Section 29 of the Adminis-

trative Tribunals Act, 1985. 

2. 	T he main grievance of the petitioner is against 

his transfer from the post of Asstt. Post Master, 

Rae Bareilly, to Lucknow Division vide order dated 

2.7.1982 of the Director of Postal Services, Lucknow, 

on administrative grounb (Annexures III and IV to the 

petition). 	His grievance also includes his non- 

promotion, fixation of seniority and pay and annual 

increments (Annexures 5, 6 and 7 to the pe.tition) . He 

has prayed for mandamus directing the respondents to 

dispose of his representations contained in Annexures 

5, 6 and 7. of the petition. 



4-k 
(D.K. A ,9,11rwal) 
Member ) 
21.5.90 

(B C . Mathur 	9  
Vice-Chairman (A) 

21.5.90 

•• 3 • 

3. 	As far as the question of transfer is concerned, 

the learned counsel for the respondents pointed out that 

the prayer has become infructuous as the re titiom r has 

already joined at Malihabad in Lucknow Division. E yen 

otherwise, the petitioner beir; on a transferable post 

and having been transferredon administrative grounds 

cannotchallenge his transfer. It is clklite clear that 

as the applicant has already joined the Lucknow Division 

and as there has been no malafide or violaition of any 

statutory ruls, the question of cancellation of t1- 

transfer orders does not arise. 	As far the fixation 

of his pay etc. are concerned, the petitioner had asked 

that the opposite parties 'should i7be directed to dispose 

of ": his representations cortained in Anruxures 5, 6 

and 7 of the petition. Our attentionvas drawn -to paras 

11 and 15 of the counter affidavit fijed by 	res- 

P9xidents . where orders have alreadj beal ssed disposing 

of the representations of the petitioner. His pay 

has also been fixed as stated in para 15 of the counter 

filed by the mspondents. 

4. 	i he applicant was not present today to argue 

his cas4 but since the reliefs clairmd by him have 

become infructuous, we see no reason to allow any part 

of the petition. The petition is, therefore, dismissed 

withoutrany:7orders-as,,:to cost. 
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In the Honible High Court of Judicature at Allahabad, 

/Sitting at 

4ifg  

( Lalloo S 	) 
Advocate, 

Counsel for the Petitioner. 

Civil Misc. pn. No.‘5  "PM of 198 3 

In re: 

W.P.No. 425 of 1993. 

Abdul 4-ziz 	 ---Petitioner 

V/s . 

62A-esi 414-0 %I, 
ar°f" 

e,t,Av-e- 10-44- 

The Union of India & others 	---Opp-PartieS 

Application for Restoration  

The humble applicant named above begs tO 

state as under :- 

That the apPlicant is the petitioner in the above 

noted writ petition which is listed before this Hon. 

Court to-day. 

That 'Sri Lalloo Singh,4dvocate is the in-charge 

the case of the petitioner. 

3. That Sri Lalloo Singhl Advocate has sent his 
0--dv 

engagement sTip to this Honible Courtvhen he reached 

at 11.30 A.. M. before this Hontble Court, it was 

found that his case was dismissed in default. 

That the absence of the Counsel of the applicant 

was not deliberate. 

WHEREFORE, it is most respectfully prayed that this 
Hontble Court be pleased to restore the case and heard 
the same on merit or such other order(s) as this Hon. 
Court deens just and proper. 

Lucknow dated, 

23rd March, 1983. 
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I4 THE HON1 BLE HIGH COURT OF. JUDICATURE AT ALLAHABAD: 

LUCKNOW BENCHLUCKNOW! 

ri 717 	, 	r rt !P?LIC32IOIT 1O: 

(c 

01 1933. 

INRE: 

'="r '::'.ETITION NO: 425 	of 1983. 

.L 	../ 	..1 

V=U9 

	

UNION 07 	- 

F 

004416-111t*? 	
APILICATIC7 1C AMEEDYENT 

The humble applicant named above begs to 

state as unth.r:- 

1. 	JYlit the applicant is the petitioner 	tho 

above notod writ !petition. 



That some very important facts which 

could not be inserted in the writ petition 

. and also a few 	0 were ,xTrongly used on 

account of which the petitioner proposes the 

, 
	

following amendments:- 

That after the existing paragraph 15 

of the writ petition the following fresh paragraph 

15-A be added as follows:- 

45-A: That a District is a 1ivision in the 

Postal Department and the petitioner can not be 

transferred out of the Division." 

YkAa 	‘1"" 

That the word 'Region' in the first 

ground of the writ petition xxX %ix xxxx ix . 

be deleted and the sae be substituted by the 

word 'Division'. 

That these alliondments are very material 

for the case of the petitioner. 

Con'td 	3. 



AO. 

	 •J\7  

t,6 

WEEREPORE, it is most respectfully prayed 

that the amendments prayed for may kindly be 

allowed and the same be allowed to be 

incorporated in the writ petition. 

Wi4 

LUCKNO: 

DLTID: 28.2.1983. 

 

(Lalloo Singh) 

Advocate, 

Counsel for the Petitioner. 

\ovio- WIC 
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In 

Civil Lisc.Application no. 	of 19_3. 

Inre: 

;rit Petition No: 	425 of 1983. \pc, 

*41 

, /,. 

1983 	 , 

AFFIDAVIT  

HIGH GOLIRI

A LLA HA BA D 

! !ITITIOITER! 

VERS771 

uNior U. IJIA,K; OTHERS! 	I ! ! ! !OP !PA2TIS! 

Affidavit in support of Application 

ri-04-'2- 

 

for AmendmICat. 

 

   

 

I, Abdul Aziz Khan, aged about 51 years, 

son of Mbhammad Taqui, Sub-Post Master, I.S.G., 

Maliahabad, Lucknow, do hereby solemnly affirm and 

21":15) 	state on oath as ander:- 



(/‘ 

2 

X7)07 

	

1. 	That the deponent is .the petitioner 

in the above noted 'writ petition anc:1 is fully 

conversant with the facts deposed to here 

under. 

Nr, 
	 2. 	That the applicant is the petitioner 

in the above noted writ petition. 

	

3. 	That some very im_ortant facts which 

could not be inserted in the writ petition 

and also a few words were wtongly used on 

account of 1/1:_ich the petitioner proposes the 

following amend ents:- 

That after the existing paragraph 15 

of the writ petition t}a following fresh paragraph 

15-A he added as follows:- 

pett€AW-119 
15-A: That a District is a Division in the 

Postal Department and the petitioner can not be 

transferred out of the District." 

v)/ 
2 • 
	 That the word '7iegion' in the first 



ground of the writ petition be deleted and the 

same be substituted by the wordiDivision' . 

0. 	That these amtndments are v:. 	aterial 

for the case of the petitioner. 

r") 

 

 

VE=ICATIO .  

 

    

I, the above named deponent do hereby 

verify that the contents of paragraphs 1 

to 6 of this ffidavit are true to Iv own 

knowledge and no part of it is false and 

nothing material has been cbndealed, so 

help me God. 

I identi-fy the deponnt 144-Q-4k, 
who has siuled befc. . • 

:LdVocat, 

Solemnly affirmed before ue ona01,19 

e. 	 by 3hri bduli,ziz Khan, the deponent, 

who is identifi-d by Shri Gulab Chand, clerk of' 

3hri Lalloo Sing .0.dvocate, High Court, LucLnow 

Dench,Lcknow. 

I have satisfied myself by examining the deponent 

that he .understands the contents of this affidavit 

p2S-1) 
which have been reaB out and explained by me. 



IN Thf: HON"BLE J1 	COURT C.7 4mac TUAY, AT AL.,.k 	1: 

Lucxxow BENCHILUCKWA!! 

MIL ML;CIAPPLICATION NO: 	OP 1983. 

INEE: 

.WRIT liorma NO: 425:.  of 1983. 

A11DUL AIZ KYA ! 	I 	! t I I 	! 	TI 

VIMSUS 

UNIOY 0 INDIA 	0HR? 	! I ! ! OPPIP.'11TIES1 

fVf:t 

APPLICATIOI POR ANTSIWYNT 
WI MO 4/10 	 +OM .4. OW Wit 410 	1116 410 

ftwo 	app1tavit NeGaed abov* bogs to 

state Be „thdor:- 

1. 	That the applicant 	the ;.etiticdner in the 

atm, noted writ petition. 
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. IN THE HON'BLE HIGH COURT OF JUDICAME AT AILAHABADi/ 

LUOKF:Ci LaCH:LUCKNOW. 

AFFIDAVIT 

Inre : 

;frit Petition No. 	of 1983. 

1983 
AFFIDAIVIT 

,74 Q_ct 
HIGH C URt 

ALLAHAE1D 

61001?-f4VO-V 

ABDUL AZIZ KHAN. 	PETITIONE.R 

VERSUS 

UITION OP INDIA & OTHERS 	OPP.PARTIES. 

Affidavit in su2port'of Writ Petition 

I, Abdul Aziz Khan, aged about 51 years, 

son of Mohammad Taqui, Sub-Post Master L.S.G, 

171alihabad, Lucknow, do hereby solemnly affirm and 

state on oath as under:- 

 

That the deponent is the petitioner in the 

above noted writ petition and is fully conver-

sant with the facts of the case. 

-Contd 	 2 



-: 2 :- 

That the contents of paragraphs 1 to 18 of 

this .writ petition are true to my own knowledge. 

That Annexures no.1 to 10 of this writ petition 

are tru4 copies of the originals which have been 

compared by the deponent. 

'‘) 
LUCKNOW: 

orV. 

DATED: 17.1.1983. DEPONENT. 

VERIFICATION 

I, the above named deponent do hereby 

verify that the contents of paragraphs 1-to 3 of 

this affidavit are true to my own knowledge and no 

part of it is false and nothing material has been 

concealed,-  so help me God. 

I identify the deponent 

who has signed before me. 

"rjk 13;  

DEPONENT! 

Advocate. 

 

Solemnly affirmed before me on\l-1,1983 at et.c) 

cy Shri Abdul Aziz Khan, the deponent, 

who is identified by Shri Gulab Chand, clerk of Shri 

LcIlloo Singh, Advocate, High Court, Luc-mow Bench,Lko. 

I have satisfied myself by examining the 

deonent that he understands the contents of this 

affidavit which have been read out and explained by me. 

mi 



In the Fon' bie High Ootr t of Judicatur eat All abated 

bittim At iuckrVv 

4•111111.11.8110.0... 

T 	tivt t fr 	'17 

Apol ication t. 	() of 1933 

Dire; 

POtit ion i:,4,,.4L5 CI: 1983 

Abdul it•Zi 
	

petit  

Vc1SiaS 

/TTni.L,n Lr Indi a &others 	L,pp,Parti es 

par 11 davit 

Sot 

That the rift:It/Mrs-Vs. de ad nem, is VS 

ur t !-.*) ptit1er td as such he is fully coxiversaA 
7'1 th the facts ,,f the czj+!°. 

That the ap icLnt i the peti tier in the 

ab.ve  noted writ petit ionwhich as listed bef „re 
this Honthie Curt yesterday. 

That the deponent iFthe incharge of the caer 
thr,  petit io er 

riot the dexnent has SP rt 1116 Ofigi„gelle nt 

Slip to th 16  flrbi e to,urt Ertl when he reciched 

I, 	Luo 	1nfth EViVt.,C LAC • Elged 1.-s.bt:Ut 43 years 

sun of LP:te- SLI. kTM 1'1 praead Sirgh r eaiderit Z 14. 

Arya Wgar Luckaiw, do hereby buieraniy aCIIPTI and 

state on oathez uncler;.. 
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at 1.1 	A . bef or e thi 	n'bi e Curt,t V8 IQ wad 

that Ills cbee wee 11,e7..tsFedin ddatu.t. The slip 

itself "- as defected ne 

5. "'Int the abecnce .:;f the demirknt wes mot 
0,6 e-11- hAo9 

del Plev 	-11--noeusy in the c,ur 	ti.3 d4 4e  

7  7,1e1: 	Deter! 

Vsrch 4 1983 	 po no tit 

VErzir GEii,i1r 
.11M10.1.11.11111111,11.111MIWROMMOMMINO 

T t  the nal:JO ahye tieTLnerrt cL-.; hereby verify 

that he cl.-;ntents 	pfiree 1 t iLif thic art! elavitri 

ire true to Yrly DerBonui kaowiccige. i 	rt 	it i 

-^fc,c4 ate zthtr 	ater.1 al has ber:o c‘.1.ticcEIL od he p 

Dnted 

Itarch 	of,  19 (63 	 De A, 

I identify the de mAlant %ht., hes 

berL,re 

AWL; cute 

Soierrhiy affirred bei'ore T1 e ii 2-1-- 3  P1,3 

at 	Tr, by Sri, 

the depcnent who i s idertifted by 

br 1 

AdVcte High 	t ‘j r Judi. ek-;..tur e A All ababad 

uel<now riencb Luckmw 

I hiive S ati Er 1 ed. TyBeLI by xrim Jai rw the ciciArietit 

tivt he has understand6 the CLtC1t 	rt le af.fidavi' 

which have been re,: O. over L nri exasined tk:, him /I.,: me. 
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IN THE.CET'TTR:d ADMINISTRATIVE TRIBUNAL 
!wt Autmwem BENcH 

23-A, ThOrnhill Road,Allahabad-211 001 

*** 

No .CAT/AlldOud/_? 9.)kl trd4-4d the & -111(1  

T.A.Nol)_1 ,11 g7 	) of 198 .(T) 

A4-44-07 	kc4-4-1 
Applicant 's 

 

Wherea's the marginally noted cases has been 

transferred by 	') a-L.4/J-  Lic< 	under the proviiion 

of the Administrative Tribunal Act (No.13 of 1995) 

and registered in this Tribunal as above. 

Writ Petition No.  42---5 	The Tribunal has fixed date 

	  of 1983. 	of 2-5-- 	1988. The 

of the Court of  	hearing of the matter. 

	 arising out 	 If no appearance is 
of Order dated 	 made on your behalf by your 
passed by 	 in 	some one duly- authorised to 

 	Act and pled on your behalf 

the matter will be heard and decided in your absence. 

Given under my hand seal of the Tribunal this 
11 	day of 	CI 	198g ' 

5)r 

,e1 A 

cis6„; 

DEPUTY -REGISTRAR 



Given under *my hand seal of the Tribunal this 
	196' . • 

vt,tiOk; 
DEPUTY REGISTRAR (J) 

dk 

	day of 

 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
c e 	(- _Allahahad Bencht /.`/- 	' 

Road,A1lahabad-211 001 
( 	 r ir, 	61 (III 1, 	(1-)p 	• r- 	) 

.*** 

	

, 	6  

	

No .CAT/Alld/Jud/9.,'-i,1 	luated the 	  

1)2°  of 1987.(T) 

	Applicant's 

Versus 

- 

To 

' 	Respondent ts 

t 	 1-61C k 

(Ct 	 -r Ater. 

Whereas the marginally noted cases has been 
Transferred by/ 	'i i"  6-ndez the provision of the 
Administrative Tribunal Act (No.13 of 1985) and registered 
in this Tribunal as above, 

The Tribunal has fixed date of 
q-.7---5----616 1988. The hearing of 
the matter. 

If no arrearance is xtxutter 
made on your behalf by your some 

in 	
 one duly authorised to Act and pled 

on your • behalf the matter will,  be heard and decided in your 
absence. 

Writ Pet it ion No ;" ' 27//q  
198 . of the 

court of ///-1,  Ad  71+ ri  

arising out of order dated 
	passed 
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